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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL

Date of Hearing:12.12.2011
Date of Decision:12.12.2011

Customs Stay No.2426 of 2011 in
Appeal N0.457 of 2011-Customs.

CC, New Delhi Appeliant

vVersus

M/s.Puneet Woollen Mills Respondent

Appearance: Rep. by Shri K.P. Singh, DR for the appellant.
Rep. by Shri Sudhir Malhotra, Advocate for the respondent.

CORAM : Hon'ble Shri D.N. Panda, Judicial Member
Hon’ble Shri Rakesh Kumar, Technical Member
%’\“gx o% e No C\ 4 6‘{) i

{* 1 e Order No. €\ S&g! It Dated : 12.12.2011

Per. D.N. Panda
Revenue’s grievance is that first Appellate Authority should
not have sent the matter back for scrutiny of refund claim.
= Reverse is the contention of the respondent repreéented by Shri
Sudhir Malhotra, |d. Counsel.

2. Heard both the sides and perused para 3 of the order of

the first Appellate Authority.




3. We do not find any legal infirmity in the decision of the
first Appellate Authority. By aforesaid para-3, Id. Appellate
Authority protected interest of Revenue directing thorough
scrutiny of refund at the grass root level. Therefore, his order is
confirmed.

4, In view of the above, stay application and appeal of the
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Revenue are rejected. Holler 25 :

[Dictated and pronounced in the open court]

( D.N. Panda )
Judicial Member

( Rakesh Kumar )
Technical Member

Ckp.




